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A /ORDER

PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 20Hi48s against the
Commissioner of Income Tax (Appeals)-24, Kolkatarder dated 28.12.2018 passed
in case N0.1284/CIT(A)-24/Kol/2014-15 involving peedings 201(1) r.w.s.201(1A)
of the Income Tax Act, 1961; in short ‘the Act'.

Heard both the parties. Case file(s) perused.

2. We notice at the outset that the CIT(A)’'s ordader challenge affirming the
Assessing Officer's action treating the assesseéefault for not having deducted
TDS on various payments made to the tun&ldf,36,524/-; has been passedparte

Learned counsel's only case before us during therseoof hearing is that the

assessee’s lower appeal had been transferred tQASZR Kolkata without any
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corresponding service of hearing notice servechertaxpayer. He then took us para-4
page-3 in CIT(A)'s order to buttress foregoing ptdariolation of principle of natural

justice. There is no rebuttal to this clinchingtfaoming from the Revenue side. We
observe in this factual backdrop that the assesse®i appearance before the CIT(A)
during the course of lower appellate proceedings mather intentional nor deliberate
but on account of lack of service only. We therefdeem it appropriate in these facts
and circumstances that larger interest of justioald’be met in case the CIT(A) once
again re-adjudicates the entire issue afresh aslgwer within three effective

opportunities of hearing. The assessee itselfrectid to appear before the CIT(A) on

or beforel5.12.2020 for further consequential proceedings.

3. This assessee’s appeal is allowed for statigiiogoses in above terms..

Order pronounced in open court on_23/09/2020
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